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O R D E R 

(Virtual Mode) 

12.04.2021  The Learned Counsel for Appellant seeks pass over.  

 Counsel for Respondent No.1 submits that later on, he has some 

difficulty.  

Both the Counsel state that the pleadings are complete and the matter 

may be listed for arguments. 

List the Appeal ‘for admission (after Notice) hearing’ on 7th May, 2021.  

Interim Directions to continue.  

  

  
    [Justice A.I.S. Cheema] 

      Member (Judicial) 
 

 

[Dr. Alok Srivastava] 

Member (Technical)  
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